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 endment  to  the  Orissa  Motor
 Vehicles  Rules,  1940,  under  sub-
 section  (3)  of  section  133  of  the
 Motor  Vehicles  Act,  1939,  read
 with  clause  (८)  (iv)  of  the
 Proclamation  dated  the  3rd
 March,  1973  issueg  by  the  Pre-
 sident  in  relation  to  the  State
 of  Orissa,  [Placed  in  Library.
 see  No.  LT-5388|73].

 A  copy  of  Orissa  Natification
 No.  R.  O.  501/73  Hindi  and
 English  versions)  published  in
 Orisst  Gazette  dated  the  24th
 April,  1973  exempting  tourist
 vehicles  registered  in  any
 ether  State  of  India  from  pay~
 ment  of  Motor  Vehicles  Tax
 Jeviable  under  the  Bihar  and
 Orissa  Motor  Vehicles  Taxation
 Act,  1980,  on  a  reciprocal  basis,
 under  sub-section  (2)  of  sec-
 tion  5A  of  the  Bihar  and  Orissa
 Motor  Vehicles  Taxation  ct,
 1930  read  with  clause  (c)  (iv)
 of  the  Proclamation  dated  the
 8rd  March,  1973  issued  by  the
 President  in  relation  to  the  State
 of  Orissa.  [Placed  in  Library.
 See  No.  LT—5389/73].

 A  copy  of  Orissa  Notification
 No.  S.R.O.  4973  (Hindi  and
 English  versions)  published  in
 Orissa  Gazette  dated  the  30th
 May,  1973  exempting  tourist  ve.
 hicles  registered  in  any  other
 State  in  India  from  payment  of
 Motor  Vehicles  Tax  leviable
 under  the  Madrag  Motor  Vehi-
 cles  Taxation  Act,  1931,  on  a
 reciprocal  basis  under  sub-sec-
 tlon  (2)  of  section  11  of  the
 Madras  Motor  Vehicles  Taxa-
 tion  Act,  1931,  read  with  clause
 (ey  (iv)  of  the  Proclemation
 dated  the  3rd  March,

 Prag issued  the  Presiden’
 relation  y  the  State  of  Orissa
 [Placed  in  Library.  See  No.
 LT-8300/78).
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 NOTIFICATIONS  UNDER  ESSEN-
 TIAL  COMMODITIES  ACT  1955  AND
 UTTAR  PRADESH  KRISHI  UTPA-

 DAN  MANDI  (SANSHODHAN)
 ADHYADESH,  1973

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  ?  SHINDE):
 I  beg  to  lay  on  the  Table—

 (1)  A  copy  each  of  the  following
 Notifications  under  sub-section
 (6)  of  section  3  of  the  Essential
 Commodities  Act,  1955:—

 (i)  The  Fertiliser  (Movement
 Control)  (Second  Amend-
 ment)  Order,  1973  (Hindi  ang
 English  versions)  published
 in  Notification  No,  3.0.  409(E)
 in  Gazette  of  India  dated  the
 26th  July,  1973.
 The  Inter-Zonal  Wheat  and
 Wheat  Products  (Movement
 Control)  Amendment  Order,
 1973  (Hindi  version)  published
 in  Notification  No.  G.S.R.  193
 (E)  Gazette  of  India  dated
 the  2nd  April,  1973.

 [Placed  in  Library.  See  No,  LT~
 5801/73].

 (2)  A  copy  of  the  Uttar  Pradesh
 Krishi  Utpadan  Mandi  (Sansho-
 dhan)  Adhyadesh,  1973  (No.  2
 of  1973)  (Hindi  and  English
 versions)  promulgated  by  the
 Governor  of  Uttar  Pradesh  on
 the  12th  June,  1973  under  pro-
 visions  of  article  313  (2)  (a)  of
 the  Constitution  read  with
 clause  (८)  (iii)  of  the  Pro-
 clamation  dated  the  18th  June,
 issued  by  the  President  in
 relation  to  the  State  of  Uttar
 Pradesh  together  with  an
 explanatory  memorandum.
 {Placed  in  Library.  See  No.

 LT-  5892/73].
 Norricatron  Re.  Orissa  Express  Hrcu-
 way  Rutzs,  1967

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  अ.  ऊ  RANA):
 I  beg  to  lay  on  the  Table—

 (i)  A  copy  of  Orissa  Notification
 No.  8.  ऊ,  O.  890/73,  published

 (ii)


